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Mr. Speaker: The question is:

“That in the motion adopted on
Wednesday, September 5, 1962
concurring in the recommenda-
tion of Rajya Sabha that the Lok
Sabha do join in the Joint Com-
mittee of the Houses on the Bill
to consolidate and amend the Law
for the limitation of suits and
other proceedings and for pur-
poses connected therewith, the
names of the following Members
who are in excess of the number
of the Members of Lok Sabha to
be nominated to serve on the said
Joint Committee be omitted and a
message sent to Rajya Sabha
making the necessary correction
in the message sent to that House
on the 5th September, 1962:
Shri P. C. Borooah, Shri Bhola
Raut, Shrimati Subhadra Joshi,
Shri Virbhadra Singh, Shri Gopal
Dutt Mengi, Shri T. Abdul Wahid,
Shrimati-Sangam Laxmi Bai, Shri
Bishan Chander Seth, Shri Frank
Anthony and Shri Tridib Kumar
Chaudhuri.”

The motion was adopted.

13.11 hrs.

WORKING JOURNALISTS (AMEND-
MENT) BILL*

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): Sir, I beg to move for
leave to introduce a Bill further to
amend the Working Journalists (Con-
ditions of Service) and Miscellaneous
Pravisions Act, 1955 and the Work-
ing Journalists (Fixation of Rates of
Wages) Act, 1958,

Shri Hari Vishmu EKamath (Hosh-
angabad): Mr. Speaker, Sir, T am not
seeking to oppose this necessary and
salutary piece of legislation but, by
vour leave, I should like to invite your
attention to the matter I raised exact=
Iy a week ago, last Friday, and about
which you were good enough to hold
over your ruling till the close of the
session.
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Sir, I will be very brief. I spoke
to you in your chamber the other
day and you permitted me to raise
this matter today, before the House
adjourned. May I remind you of
what I said last Friday soon after
the Minister for Parliamentary Affairs
announced the business for this week?
I said that the business was not well
planned, and I venture to say that the
Parliament here, the Parliament of
the nation of India, cannot function
satisfactorily unless the business &2
the House is properly planned and
efficiently implemented.

As I said earlier, I do not oppose
the introduction of this Bill. But look
at the Bulletin Part I dated Tuesday,
4th September, 1962 and alsp the
earlier Bulletin dated Friday, 31st
August, 1962. Neither of them makes
a reference to this Bill. On the other
hand, several Bills which have been
listed here in both the Bulletins have
not been taken up at all. And, this
was for one week only. Even one
week they could not plan the business
well.

Shrimati Remu Chakravartty (Bar-
rackpore): The Minister is not here.

Shri Hari Vishnu Eamath: I request-
ed him to wait, but he has ran away.
I sent a special message requestirg
him to be present here.

Mr. Speaker: Shri Rane is there and
he is listening to the hon. Member's
arguments.

Shri Harli Vishnu Kamath: I am
glad his Deputy is here and I hope
he will convey the matter to the Mi-
nister.

I, therefore, submit that for the
future at least the Government shall
be careful in preparing the business
for the House and see that it is pro-
perly and efficiently implemented.
The only way out, to my mind, is,
if they cannot put through their busi-
ness well and properly, either the
Parliament has longer sessions—as far
as I remember, the first Lok Sabha
and the second Lok Sabha used to

*Published in the Gezette of Tndia, Part IT, section 2, dated 7-9-62.
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have a total of about 6} months tos7
months sessions in a year, but now
we find that this session has been for
only 5 weeks and the next session
also, I am told, is a five-weeks session
—or we sit for longer hours. Appa-
rently, Sir, it is left to the Govern-
ment to decide the duration of every
session. That should not be, and
I would submit to you in all serious-
ness, because I am confident that you
as the Speaker of the House in whom
the sovereignty of the nation is embo-
died are anxious that Parliament
should function effectively, and I hope
you will insist that the Minister for
Parliamentary Affairs should also as-
sist vou in this matter—that so far as
the duration of a session is concern-
ed—President means “President act-
ing on the advice of the Council of
Min‘sters”"—the Government shall fix
the duration of every session in
consultation with you and not on
their own. They fix a session from
19th November or close a session on
Tth September to suit the convenience
of ministers going abroad. It may be
that they are going abroad on impor-
tant business, but it should not be
a precedent or a tradition here that
just because some ministers are going
out of the country the Parliament
obliges them by rising earlier. The
Parliament is to transact the nation’s
business, and it is up to you to decide
how long its session should continue.

Now I come to the question of the
discussion on the law and order situa-
tion in Delhi. Sir, you are aware
that Delhi has no legislature. Tt is
a Union Territory. This discussion
has been put on the Order Paper
since last Monday.

Mr. Speaker: The hon. Member was
here vesterday. He realises that
vesterday I put it to the vote of the
House ang the House took a decision,

Shri Hari Vishnn Kamath: I am not
blaming you, T am only making a
suggestion in regard to that. If it
will not be taken up, Sir, it will be a
sad thing. The people of Delhi are
looking to this Parliament to get this
matter discussed here.
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Mr. Speaker: I suggested the alter-
native.

Shri Hari Vishnu Kamath: There-
fore, Sir, again, reluctantly, I make
this submission. I have been plead-
ing since I came into Parliament over
ten years ago, that whenever there is
any important business to be trans-
acted, whenever there is a vital or
essential business before Parliament,
the Parliament must agree to sit at
least once at night also, and have a
night session if necessary. Today it
seems to be necessary. This is the
last day of the session. Can we not,
for the sake of the Delhi people who
have no legislature of their own, sit
up to eight o' clock and finish this
business also. Therefore, may I, Sir,
in all humility, request you to impart
your sagacious counsel, if not a ruling
or directive, to the Treasury Benches
with regard to the planning of busi-

ness for future sessions? .

Shrimati Renu Chakravarity: May
I plead, Sir, with regard to the last
point made by Shri Kamath about
the law and order situation in Delhi.
T think this point was put before the
House yesterday at six o'clock. If we
have two more hours for the discus-
sion on the Report of the Scheduled
Areas and Scheduled Tribes Commis-
sion, I think we can have one hour
for discussion on the law and order
situation in Delhi before we take up
the Private Members' Business, and
the rest of it can be left over for the
next session. I feel this is a very
important matter. Every day we are
hearing of most gruesome murders
committed and of kidnapping cases
which are taking place. I would,
therefore, suggest that we take it up
at least for one hour.

Mr. Speaker: So far as the sugges-
tion of Shrimati Renu Chakravartty,
is concerned, I do not think that is
practicable. 'The time allotted for |
the discussion on the Report of the
Scheduled Areas and  Scheduled
Tribes Commission was five hours out
of which only two hours have been
taken. Therefore, three hours still re=
main. I had also said that on the last
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[Mr. Speaker]

day we will sit only up to five o'clock,
and therefore, we have to take up the
Private Members' Business at 2-30.

An Hon. Member: 3-30.

Mr. Speaker: I am telling of what
happened yesterday. If the hon.
Members want that we should take
up the non-official business at 3:30 I
have no objection. It is for the House
to decide.

Shrimati Renu Chakravartty: In tne
Order Paper it is shown as 3-30.

Mr. Speaker: If it is given, then it
is all right.

Shri Hari Vishnu Kamath: There is
a Half-an-hour Discussion put down
at 6.00 P.M. and not at 5.00 P.M.

Mr. Speaker: I had advised that it
should not be so. So I stand isolated
in that respect My own opinion wis
that on the last day we should rise
at five o'clock. Anyhow, when it is
so put down on the Order Paper, we
will follow that and we will rise at
630 and we will take up the mnon-
official business at 3-30.

Now, yesterday, when we were ris-
ing, it was only then that I could
enquire from the hon. Members
whether they wanted to continue that
discussion today or to adjourn that dis-
cussion for the next session ang take
up this discussion on the law and
order situation in Delhi today. Then
the hon. Members, particularly those
belonging to the Scheduled  Tribes,
insisted that they be allowed to con-
tinue that discussion today instead of
adjourning it.

Shri Subodh Hansda (Jhargram):
Some of the Members insisted, not all,

Mr. Speaker: That was the decision
taken.

Shri Basumatari (Goalpara): May
be a few did not want it

Mr. Speaker: The decision was (kat
we will continue this.

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, we are opposed to the tak-
ing away of one hour from the time
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allotted. for Private Members’ Busi-
ness. It should be taken up at 2.30 P.M.

Mr. Speaker: Order, order. Then
again, Shri Kamath has asked that
the Government should plan their
business in advance. There cannot
be two opinions about it. I shall have
only to repeat the words......

Shri Hari Vishnu Kamath: The hon.
Minister can make a statement, and
then you can give your advice to
him. Let him make a statement if he
can.

Mr. Speaker: Does he want to make
a statement?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
What statement can I make about il?

Shri Hari Vishna Kamath: Stand up
and speak, otherwise we cannot hear
you.

Shrimati Savitri Nigam (Banda):
Sir, there are many important resolu-
tions put down for the Private
Members' Business.

Mr. Speaker: Order, order., Hon
Members should work along az the
proceedings go. MNobody has said
that the resolutions would not be taken
up. Why should any hon. Member
feel worried about it? So far as
advance planning and proper plan-
ning is concerned, every one will agree
that the House should have an ides
of what the Bills are that are likely
to be taken up, and that is the purpose
of issuing these Bulletins. When the
President addresses both Houses, then
too, he gives an indication of the busi-
ness before the House. Of course, it
can be understood if some Bills have
to be dropped because there iz no
time left; that we can understand.
But when a new Bill is brought, of
which mention is not at all made,
then, perhaps, the objection gets some
force to it. Therefore, I hope that
the Government would in futurc take
care of the objections that have been
taken and the observations made here
and plan their programme in such a
manner that hon. Members are not
put to any difficulty and they know
in advance what things are going to
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be taken up. Of course, it might be-
come necessary to bring forward a
secret Bill or an emergent Bill on
certain occasions, but they should be
exceptions, which are very rare and
scarce, and ordinarily the House
should know in advance what it is
going to transact.

Shri Hari Vishnu Kamath: Sir, on
a point of clarification.

Mr. Speaker: We have discussed
this sufficiently. I think this should
be enough.

Shri Harl Vishnu Kamath: On a
point of clarification. The point which
1 have raised has not been answered.
The point is whether in the planming
of the duration of the Lok Sabha
vou are consulted or not.

Mr. Speaker: That is a very big
question. When the Government is
returned in majority, it is for the con-
duct of the businosss of the Govern-
ment that the Parliament is conven-
ed. Of course, certain rights and
privileges are al'owed to private
Members, For example, half day
would be reserved for their busintss
on Friday. There is the question
hour. Then, they can raise adjourn-
ment motions or give notice of calling
attention and similar thirgs. But,
primarily, it is admitted on all sides
in all democracies that the Govern-
ment or the party in power, after it
has been returned in majority, has the
right to put business before the House
and to plan when the session should
be and how long it should sit.

Shri Hari Vishno Kamath: How long
also?

Mr. Speaker: Yes, how long also.
If 1 say that the next session would
be for three months and the Govern=
ment says that there is no business at
all, what should 1 do? Shall 1 con-
tinue only with private Members®
business?

Shri Hari Vishnu Kamath: You can
decide about the duration after geiting
the business in your hands.
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Mr. Speaker: Then too it is not
possible to chalk out and plan that
this should be the duration of ike
session. It Is for the Government to
plan and to say how long the session
would be. Then, as far as the rights
of the Private Members' are concern-
ed, certainly I must see that -vithin
the duration of the session they get
their proper share in the forms that
are allowed by the Rules of Proce-
dure as well as by the Constitution.

Shri Hari Vishnu Kamath: The
House of Commons sits almost con-
tinuously with short breaks.

Mr. Speaker: Even there it iz the
privilege of the Government to plan
the business and the length of the
session. There is no dispute about it
and there cannot be any other point
of view.
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Mr. Speaker: We will now take up
further consideration of the motion
moved by Shri Lal Bahadur Shastri.

Shri Subodh Hansda: Sir, on a point
of order.

Shri Hathi: Sir, my motion has nol
been put to the vote.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Working Journalists (Conditions
of Service) and Miscellaneous
Provisions Act, 1955 and the Work-
ing Journalists (Fixation of Rates
of Wages) Act, 1958.”

The moticn was adopted.
Shri Hathi: Sir, I introduce the Bill.

13.25 hrs.

MOTION RE: REPORT OF ECHE-
DULED AREAS AND SCHEDULED
TRIBES COMMISSION—Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Lal Bahadur
Shastri regarding the Report of the
Scheduled Areas and Scheduled
Tribes Commission. Out of five hours
allotted for this discussion, two nours
have already been taken.

Shri Subodh Hansda (Jhargram):
Sir, I raise a point of order. It has
been stated, just now that out of the
five hours allotted only two hours
have been taken up vesterday. Now
we have got only 2} hours left with
us, which will make it 4% hours.

Mr. Speaker: What does he want?
Where is the point of order?

Shri Subodh Hansda: My poiut of
order is that though it has been an-
nounced that five hours have been
allotted for this discussion, we will
now get only about four hours for
the discussion of this Report. So, 1
would suggest that it should be post-
poned to the next session.

SEPTEMBER 7, 1962

Report of scheduled 6804
Areas and Scheduled
Tribes Commissioner

Mr. Speaker: Shri Ganpati Ram
may continue his speech.
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